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Annenuye- f- (6) 

Department of Environment 
Govt. of NCT of Delhi 

Standard Operating Procedure 

Subject: Regulation of extraction of ground water, closure, prohibition of 

illegal activities relating to use of borewells/tubewells in NCT of 

Delhi. 

1, The Hon*ble National Green Tribuna? in Original Application No. 

685/2019 entitled as, “Rakesh Kumar Versus Govt. of NCT of Delhi 

vide its order dated 15.05.2020 directed as under: 

“In view of the above, we reiterate our directions for devising 

suitable effective mechanism for preventing extraction of ground 

water by way of unauthorized tubewells and wherever such 

illegalities found, prompt coercive measures must be taken. legal 

extraction of ground water is a criminal offence under the EP Act. 

Compensation must be recovered on the formula already laid down. 

It will be appropriate that Chief Secretary, Delhi calls a meeting of 

all concerned within one month from today and oversees 

preparation of an appropriate SOP for fixing responsibility on the 

subject. Ministry of Jal Shakti may also take necessary steps in the 

matter.” 

2. As far as the various districts of NCT of Delhi are concerned, the 

‘ CGWA vide its notification of March, 2006 has notified all districts of 

Delhi as over exploited areas, needing regulation, and registration of 

ground water abstraction structures mandatory. Regarding regulation of 

extraction of grownd water and to provide procedure for closure 

/prohibition of illegal activities regarding operation of 

u/s 
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borewells/tubewells, directions under Section 5 of the Environment 

(Protection) Act, 1986 have been issued with the approval of Hon’ble 

Lt. Governor on 18" May, 2010 and on 10" January, 2014. In the 

aforesaid directions the authorities and the procedure to permit use of 

ground water and to prevent misuse have been detailed along with the 

responsibilities of various authorities. The SOP has been devised based 

on the detailed procedure provided in the aforesaid directions dated 

18.05.2010 and 10.01.2014. 

3, Standard Operating Procedure (SOP): 

1) 

2) 

3) 

Drawing ground water through borewell or tubewell for domestic, 

commercial, agricultural or industrial uses without the prior 

permission of the “Competent Authority” will be considered illegal 

and without authority of law. The Competent Authority is Delhi Jal 

Board in the entire NCT of Delhi except areas under the New Delhi 

Municipal Council (NDMC) and Dethi Cantonment Board (DCB). 

For borewells/tubewells for agricultural uses, the information on 

illegal extraction of ground water will be provided by the BDO to the 

Advisory Committee. 

The Deputy Commissioner (Revenue) of each district, who is the 

Authorised Officer under the direction dated 18.05.2010 is required 

to supervise checking violation Le. detection of illegal wells and 

closure thereof through the SDMs. 

An Advisory Committee in each of the revenue districts with 

representatives from DJB, CGWB, ULBs, DPCC, reputed NGO has 

been constituted to assist the DC in detecting illegal borewells for 
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4) 

5) 

taking action. Accordingly, the advisory committee will prepare a list 
of such illegal borewells every month by taking information from all 
available sources including Revenue Officers, representatives of 
Delhi Jal Board, ULBs, DPCC, NGOs and other relevant sources. 
Proactive action needs to be taken by the above representatives in 
detection of illegal extraction of ground water and furnishing the 
Same to the Advisory Committee promptly. Superintending Engineer 
(SE), DIB is the Member Secretary of Advisory Committee, and he 
is required to ensure timely conduct of the meeting and also to record 

the proceedings. 

The Dethi Jal Board has already identified 19661 such illegal 
borewells on which action is being taken and 7248 units have already 
been closed down by the district authorities. The remaining units to 
be closed down on priority as these have been already identified and 
the process to be completed within a period of three months. A 
weekly progress report district wise will be submitted to the 
Divisionat Commissioner for monitoring. The — illegal 
borewells/tubewells other than the list provided by DJB will be taken 
up for closure thereafter, Further, in the first phase, action against 
borewells/tubewells engaged in commercial exploitation of ground 
water will be taken. 

In case the illegal borewell/tubewell is already constructed/ 
operating, the same will be closed and the electricity supply to the 
energized tubewell will be disconnected even if it is through DG sets. 
In case of the illegal borewell/tubewell is under construction, then 
the drilling rig will also be sealed. 
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6): 

7) 

8) 

9) 

10) 

For the purpose of closure of illegal borewells/tubewells, joint action 
teams under the supervision of the concerned SDM will be formed 
for ensuring effective coordination. The joint team will comprise 
field functionaries from DJB, DISCOMs and Local Police, 

The Deputy Commissioner who is the chairperson of the Advisory 
Committee will forward the details of illegal borewells to the DPCC 
for levying Environmental Compensation (EC) for illegal extraction 
of ground water. 

Tke DPCC will assess EC as per the methodology devised by CPCB 

in its report dated 26.06.2019. After assessment of the EC, demand 
will be raised and in cases of non-recovery, SDM to recover EC as 
arrears of land revenue. 

All the drilling machines/rigs utilized for boring purposes in Delhi 

are required to obtain registration from the offices of Deputy 

Commissioners of the concerned districts. The movement of drilling 
machines/rigs will be allowed for authorised drilling to the identified 
location and for specified duration by the concerned Deputy 
Commissioner. 

The Delhi Police and Transport Department of Govt. of NCT of 
Delhi will allow movement of the drilling machines/rigs having the 

prior permission for such movement from the concerned Deputy 
Commissioner. The concerned Deputy Commissioner (Revenue), 

Deputy Commissioner of Police and Deputy Commissioner, 

Enforcement of Transport Department will be responsible for strict 

compliance of the guidelines regarding movement of drilling 

machines/rigs. 
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11) 

12) 

As provided in the direction dated 18.05.2010 issued under Section 5 
of the Environment (Protection) Act, 1986 the Deputy Commissioner 
of each district will launch prosecution against the offenders related 
to ground water extraction on the recommendations of the Advisory 
Committee. | 

The concerned Advisory Committee of each district is responsible to 
ensure that there is no illegal extraction of ground water in the 
district. 
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3. In order to include deterrent effect for continuous violations, component of O&M and 

Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8 

times after every six-months, beyond the time prescribed by authority for ensuring complete 

treatment of sewage/waste of the city/town. 
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Chapter-IV: Environmental Compensation in Case of egal Extraction of 
Ground Water 

4.1 Background 

The Hon’ble National Green Tribunal! (NGT), Principal Bench in the matter of Shailesin Singh v/s Central Ground Water Board & Ors. (Original Application No. 327/2018) vide order dated 03/01/2019 (Annexure-V) directed Centra! Pollution Control Board (CPCB) that: : 

“CPCB may constitute a mechanism to deal with individual cases of violation af norms, 
as existed prior to Notification of 12/12/2018, ta determine the environment 
compensation to be recovered or other coercive measures to be taken, including 
prosecution, for past illegal extraction of ground water, asjaer law.” 

4.2 Constitution of the Committee 

InN compliance to Hon’ble NGT dated 03/01/2019, CPCB constituted a cammittee under the Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal Gandhi, Sc. D, UPC-I Division and Smt. Sunit! Parashar, Scientist B, WQM-I Division as members. Fhe committee was asked to deliberate on this issue and came up with draft formulation of mechanism to determine the Environmental Compensation for illegal extraction of ground water. 

4.3 Methodology for Assessing Environmental Compensation 
The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The committee deliberated on the issue of Environmental Compensation to be recovered fram individuals/industries such as domestic, packaging drinking water units, mining & infrastructure projects andi industrial units in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015. were also discussed and based an this further formulation to levy Environmental! Campensation has been evalved. 

4.4 ideology of Environmental! Compensation w.r.to illegai extraction of ground 
water 

Ground water is becoming an increasingly scarce resource because of its unabated and: indiscriminate over-exploitation. Growth in ground water exploitation, however, has led to a steep fallin water table in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling water table is a matter of special concern since it tends to reduce the accessibility af the resource to small and marginal farmers cue to increase in costs of extractians. 

Specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given below: 

For Notified Areas: 

1. Permission to abstract ground water through. any energized means will not be accorded for any purpose other than drinking water. 
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Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the 

purpose of regulation of ground water development. 

Regulation of Ground Water development in Notified areas is through District Administrative 

Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment 

(Protecticn) Act, 1985. 

in Notified areas, ground water use 7a dividual houses, infrastructure complexes like group 

housing societies, hospitals, schools etc. and drinking water requirements of workers in 

industries can be allowed. 

NOC for ground water withdrawal will be considered only if Water Supplying Department is 

not providing adequate water in the area/premises. Proof for this is to be produced from the 

concerned authority by the applicant. 

For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch 

only and the capacity of the pump shoula not exceed 1HP. For infrastructure projects, 

maximum diameter of the ground water abstraction structures should be restricted to 150 

mm (6 inches} only and capacity of the pump should not exceed 5 HP. 

Any violation of the above conditions will attract legai action under Section 15 of the 

Environment (Protection) Act, 1986. 

For Non-Notified Areas: 

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per 

safe, semi critical, critical and over-expioited criteria. 

4.5 Formula for Environmental Compensation for iilegai extraction of ground water 

The committee decided that the formula should be based on water consumption (Pump Yield & Time 

duration) and rates for imposing Environmentai Compensation for violation of illegal abstraction of 

ground water. The committee has proposed following formula for calculation of Environmental 

Compensation (ECew): 

,ECew = Water Consumption per Day x No. of Days x Environmental Compensation 

Rate for illegal extraction of ground water {(ECRew) 

Where water Consumption is in m*/day and ECRew in Rs./re 

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference 
“" sep hapa LA 2g FORE am TUG MM mC ‘Ror Aeiminimuarmman acim 

Wepre at 

purpose, yield of the pump may be assumed as given in Annexure-VI. fom 

Time duration will be the period from which pump is operated illegally. 

in case of illegal extraction of ground water, quantity of discharge as per the meter reading or as 

calculated with assumptions of yield and time may be used for calcuiation of ECew. 

4.6 Environmental Compensation Rate (ECRaw) for illegal use of Ground Water 

The committee decided that the Environmental Compensation Rate (ECRew) for illegal extraction of 

ground water should increase with increase in water consumption as well as water scarcity in the area. 

Further, ECRew are kept relaxed for drinking aad domestic use as compa red to other uses, considering 

the basic need of human being. 
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As per CGWEB, safe, semi-critical, critical and over-exploited areas are categorized from the ground 
water resources point of view (CGWB, 2017). List of safe, semi-critical, critical and aver-exploited areas 
are available on the website of CGWB and can be accessed fram- http://cewa- 
noc.gov.in/LandingPage/NotifiedA \reas/Categoriz cation OrAssessmentUnits. pdf#700M= 150. 

Environmental Compensation Rates {ECRew) for illegal use of ground water (ECRew) for variaus purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by 
the committee are given in tables below: 

4.6.1 ECRew for Drinking and Domestic use: 

Drinking and Domestic use means uses of ground water in households, institutional activity, haspitals, commercial complexes, townships etc. 

aa 

ZZ Water Consumption (m3/day) | Sl.No. | Area Category i <2 | ate <5 | 5 to <25 25 & above | 
| Environmental Compensation Rate (ECRew) in Rs./m3 | 1 | Safe 4 | 6 | 8 10 2__| Semi Critical 12. | 14 | 16 20 3 | Critical 22, | 24 | 26 30 4 | Over-Exploited | 32 | 34 | 36 | 40 Minimum ECew=Rs 10,000/- (for households) and Rs. 50,000 (for institutional activity, commercial compiexes, townships etc. ) 

4.6.2 ECRew for Packaged drinking water units: 

Water Consumption (m*/day) Si'No. | AreaCategory — <200 | 200% <1000 | 4000 t0 <5000 | 5000 & above = 
Environmental Compensation Rate {ECRew} in Rs./m3 | 1 Safe 12 18 24 30 |_2 _| Semicritical 24 36 | 48 60 3 | Critical 36 | 48 | 66 90 | 4 | Over-exploited | 48 | 72 | 96 120 4 Minimum ECgw=Rs 1,06,000/- 

4.6.3 ECRew for Mining, Infrastructure and Dewatering Prajects 

| 

| Water Consumption (m3/day) 
Si.No. | Area Category [ <200 | 2 200 ta <100G5 | 1009 to <5000 5000 & above | 

Environmental Compensation Rate (ECRew) in Rs./m3 | | 1 | Safe 15 21 30 40 2 Semi critical 30 | 45 | 60 75 | 3 ae 45 | 60 | 85 115 4 _| Over-exploited 60 | Ey) | 120 150 Ha Minimum ECgw=Rs 1,00,000/- 
| 
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4.6.4 ECRew for industrial Units: 

Water Consumption (m?/day) 

Si. No. Area Category 
<200 200 tc <1000 | 1000 to <5000 5000 & above 

Environmental Coinpensation Rate (ECRew) in Rs./m? 

1 Safe 20 20 40 50 

2 Semi critical 40 6o 80 100 

3 Critical 60 80 110 150 

4 Over-exploited 80 120 160 200 

Minimum ECow=Rs 1,06,000/- 

For better understanding of implementation of ECew policy, some example calculations are given 

below: 

Exammple No. 1 {For drinking and domestic Use): 

ic is observed that a household in safa zone is extracting ground water illegally from past 2 year and 

3 months with the help of 1 HP pump, dia 4 inches and heac as 25 meter. ft is assumed that the 

house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECew) will be 

charged to the owner? 

Solution: Pump Yield (Please refer Annex:ire-VI) = 3 m?/hr 

Daily Consumption = 3 x 0.5 =1.5 m? 

ECRow = 4 Rs./m? /Please refer para 4.6.1) 

EC to be levied = 4x 1.5 =6 Rs./day 

Total time period = 820 cays 

Then, ECew= 6x 820 

Calculated ECew= 4,920 Rs. 

ECcw to be levied = 10,000 Rs. (minimum prescribed ECew, please refer para 4.6.1) 

Example 2 (For Industrial Units): 

it is observed that an industry in critical zone fs extracting ground water illegally from past 1 year 

with the help of 5 HP pump, diaé inches ana EAC as 50 meter. It is assumed that the industry runs 
aoe MR NAA 8H 

the pump for 3 hrs/day. What Environmental Compensation {ECaw} will be charged to the owner? 

Solution: Pump Yield (Please refer Annexure-VI) = 12 m3/hr 

Daily Consumption = 12 x 3 =36 m?/day 

ECRew = 60 Rs./m? (Please refer para 4.6.4) 

EC to be levied = 60 x 36 = 2,150 Rs./day 

Total time period = 365 days 

Then, ECew= 2,060 x 305 

ECew= 7,88,400 Rs. 
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4.7 Relaxation 

Central Ground Water Authority (CGWA) reserves to. right to relax or interpret these mechanisms in 
case of any exigency or situation of Nationa! strategic importance, as per Guidelines/Criteria for 
evaluation of proposals/requests for Ground Water Abstraction, 2015. 

4.8 Recommendations 

The committee has given following recommendatians: 

The minimum Environmental Compensation for illegal extractian of ground water for 
domestic purpose will be Rs. 10,000, for institutianal/cammerciai use will be 50,000 and for 
other uses will be 1,00,000. 

In case of fixation of liability, it always lies with current owner of the premises where illegal 
extraction is taking place. . 

Time duration may be assumed to be one year in case where no evidence for periad of 
installation of bore wel! could be established. 
For Drinking and Domestic use, where metering is nat present but storage tank facility is 
available, minimum water consumption per day may be assumed as similar to the storage 
capacity of the tank, 

For industrial ground water use, where metering is not available, water consumption may be 
assumed as per the consent conditions. Further, where in case industry is operating without 
consent, water consumption may be calculated based on the plamt capacity (on the 
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction 
of ground water in industries in to the notice of CGWA far appropriate action by CGWA. 
Authorities assigned for levy EC and taking penal action are listed belaw: 

S. No. Actions Autherity 
1. To seal the illegal bore-well/tube-well to stap | District Collector 

extraction of water and further clasure of 
project 

2. To levy ECewas per prescribed method District Collector, CGWA 
3. To levy EC on water pollution, as per the CPCB/SPCB/PCC 

method prescribed in report of CPCB- “EC an 
industrial pollution” 

4. Prosecution of violator CGWA under EP Act 

| SPCB/PCC under Air and L | | Water Act 

2 CGWA may maintain a separate account far collectian and utilization of fund, collected 
through the prescribed methodology in this repart. 

3E Rg ook 3 ok ofc 
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Annexure-Vl 

CRITERIA TO CALCULATE WATER CONSUMPTION 

Table 1: Discharge of 4" Dia and 1 HP Pump 

Discharge 
Sl. No. Depth (Meter) 

LPM | m3/hr 

1 25 50 | 3 

2 43 40 2.4 

3 59 30 1.8 

4 69 20 1.2 

5 77 10 0.6 

Vable 2: Discharge of 4" Dia and & FP Pump 

Discharge 
Si. No. Depth (Meter} 2 

LPM m3 /hr 

1 60 50 3 

2 98 40 2.4 

3 124 36 1.8 

4 141 20 1.2 

5 165 10 0.6 | 

Table 3: Discharge of 6" Dia anu S IP Prmp 

Discharge 
Sl. No. Depth (Metes} — 7 

LPM | m3 /ihy 

1 17 200 12 

2 29 175 10.5 

3 41 150 9 

4 26 130 7.8 

5 62 |. 100 6 

Table 4: Discharge of 6" Dia end 5 ky Puno 

£1. N Depth {Meter} Discharge . No. 2 deter 
~ peas LPM ma? / hr 

I 26 2295 13.5 

2 50 200 12 

3 70 175 10.5 

4 86 150 9 

5 92 140 8.4 | 

AQ 
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* DELHI POLLUTION CONTROL COMMITTEE 
4" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 

Website: hitp://dpec.delhigovt.nic.in 

F.No. DPCC/MS/OA No.25/2020/270 Dated: 09 July 2020 

Circular 

Hon’ble NGT in OA No. 25/2019 (Abdul Farukh Vs Govt of NCT of Delhi) wrt 
illegal extraction of ground water has issued number of directions. Chief Secretary, 
GNCTD in the meeting dated 15.11.2019 has directed DPCC to levy Environmental 

Compensation (EC) on the violators. As details of pump capacity, pumping duration 
diameter of the pump etc are not available in the lists provided by DJB, following EDC 

slabs are to be levied depending on the purpose for which the extracted ground water 
was/is being used. 

1. Lump sum EDC of Rs. 30,000/- (Rupees thirty thousand only) for domestic usage. 

2. Lump sum EDC of Rs. 1,00,000/- (Rupees one lakh only) for 

commercial/institutional usage. 

3. Lump sum EDC of Rs. 2,00,000/- (Rupees two lakhs only) for industrial usage. 

4. Wherever details of water consumption are available, EDC shall be calculated 

based on the actual water consumption and as per the formula devised by CPCB 

and accepted by Hon’ble NGT. 

The above amounts of lump sum EC be taken as interim compensation and can be 

altered whenever further details crucial for arriving at EC are made available by District 

authorities/DJB. 

(Arun Mishra) 
Member Secretary 

Copy to: 

1. All the CMCs 

2. EIA Cell 

3. WMC-I, II and III 

4. PS to the Chairman, DPCC for information of the Chairman, DPCC 

629 302587
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Actions on Illegal Bore Actions on Illegal Bore 
wells in Delhi wells in Delhi 

PritipalPritipal Sharma Sharma 

Review by Chief Secretary, DelhiReview by Chief Secretary, Delhi

17th December, 2024

OA 639/2022

PritipalPritipal Sharma Sharma 
VSVS

GovtGovt of NCT of of NCT of DelhiDelhi
Hon’ble NGTHon’ble NGT
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• Mr. Pritipal Sharma filed the OA to seal illegally bore wells located in the plot adjoining House

No. GI-2035, Aya Nagar, New Delhi – 110047 and in plot on opposite side of street in front of

House No. GI-2038, Aya Nagar, New Delhi – 110047.

• NGT vide its order dated 18.3.2024 has directed Revenue dept to close down remaining 7248

illegal borewells out of 19661.

INSTANT CASE - HON’BLE NGT O.A. NO. 639/2022

2

illegal borewells out of 19661.

• Further, Hon’ble NGT directs to recover pending EC amount.

• GNCTD is directed to transfer to DPCC within three months amount of Rs. 70 crores

(equal to the amount of environmental compensation imposed by DPCC for which

recovery proceedings are pending with the officers of the Government of NCT of Delhi

for more than three years)
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OUTLINE

1. Sealing of illegal bore wells

2. Directions issued by Hon’ble NGT,

3

3. SOP finalized

4. Hon’ble NGT’ directions in OA 639/2022 dated 28.08.2024

5. EDC imposition and recovery for Ground Water

6. Action Plan for Utilization of EDC received in respect of illegal bore wells lying with DPCC
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1. SEALING OF ILLEGAL BORE WELLS

19661

12413

4

12413

7248

Total Bore wells Sealed Remaining to be 
sealed
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Name or case NDOH/

disposed

Key directions to GNCTD

O.A. No. 25/2019 titled 

“Abdul Farukh Vs GNCTD 

& Ors”

GNCTD to determine environmental compensation

against all the violators, they may collect detailed

information from DJB and other authorities and co-

2. IMPORTANT NGT CASES ON “GROUND  WATER 
EXTRACTION

5

& Ors”

Disposed off 

on 25.02.2022

information from DJB and other authorities and co-

ordinate with the DPCC.

O.A. No. 685/2019 Titled 

“Rakesh Kumar Vs GNCTD”

The authorities were also directed to take appropriate

remedial action against the illegally running bore well

and submit a complete compliance report by 15.09.2022.
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Name or case NDOH/

disposed

Key directions to GNCTD

OA No. 438/2018

“Arti Vs CGWA &

Ors”

Disposed 

off

Issue for consideration is the compliance of judgement of the Hon’ble

Supreme Court in MC Mehta v. UOI, (1997) 11 SCC 312 for regulation of

indiscriminate boring and withdrawal of ground water for sustainable

2. IMPORTANT NGT CASES ON “GROUND  WATER 
EXTRACTION

6

Ors” indiscriminate boring and withdrawal of ground water for sustainable

water resource management.

MA No. 24/2023 

in OA No. 

33/2022 “Ganesh 

Prasad Vs. Govt. 

of NCT of Delhi”

03.01.2025 We are of the considered view that besides the person illegally operating

the borewell, the above said statutory authorities are also responsible for

causing damage to environment and environmental damage

compensation ought to be imposed on and realized from not only the

violator but also the DJB, District Magistrate (South West) DPCC and SDM

Dwarka.
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Name or case NDOH/

disposed

Key directions to GNCTD

O.A. No. 644 of 2015 IN

O. A. No. 179/2013 titled

as, “Raj Hans Bansal Vs

Disposed 

off

Vide order dated 03.01.2019 in O.A. No. 176/2015, the NGT directed :

(a) The CPCB may constitute a mechanism to deal with individual

cases of violations of norms, to determine the environment

2. IMPORTANT NGT CASES ON “GROUND  WATER 
EXTRACTION

7

as, “Raj Hans Bansal Vs

MoEF and Others.

cases of violations of norms, to determine the environment

compensation

(b) The report of CPCB dated 26.06.2019 may be followed on the

subject of assessment of recovery of compensation for illegal

drawal of ground water apart from prosecution and stoppage of

illegal drawal of ground water in accordance with law.
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1. The Hon’ble NGT in OA No. 685/2019 entitled as, “Rakesh Kumar Versus Govt. of NCT of Delhi
vide its order dated 15.05.2020 directed as under:

• “….we reiterate our directions for devising suitable effective mechanism for preventing
extraction of ground water by way of unauthorized tubewells and wherever such illegalities

2. REGULATION OF EXTRACTION OF GROUND WATER

extraction of ground water by way of unauthorized tubewells and wherever such illegalities
found, prompt coercive measures must be taken.

• Illegal extraction of ground water is a criminal offence under the EP Act. Compensation must
be recovered on the formula already laid down. It will be appropriate that Chief Secretary, Delhi
calls a meeting of all concerned within one month from today and oversees preparation of an
appropriate SOP for fixing responsibility…. ”

382595



3.

9

STANDARD OPERATING PROCEDURE (SOP)
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1) Drawing ground water through borewell or tubewell for domestic, commercial, agricultural or

industrial uses without prior permission of “Competent Authority” will be considered illegal and

without authority of law.

2) Competent Authority is Delhi Jal Board(DJB) in entire NCT of Delhi except areas under New Delhi

S T A N D A R D O P E R A T I N G P R O CE D U R E ( S O P ) F O R R E G U L A T I O N O F
E X T R A C T I O N O F G R O U N D W A T E R , C L O S U R E , P R O H I B I T I O N O F I L L E G A L
A C T I V I T I E S R E L A T I N G T O U S E O F B O R E W E L L S / T U B E W E L L S –
2 0 . 0 7 . 2 0 2 0

2) Competent Authority is Delhi Jal Board(DJB) in entire NCT of Delhi except areas under New Delhi

Municipal Council (NBMC) and Delhi Cantonment Board (DCB). For borewells/tubewells for

agricultural uses, information on illegal extraction of ground water will be provided by the BDO to

Advisory Committee.

3) Deputy Commissioner (Revenue) of each district, who is Authorised Officer under direction

dated 18.05.2010 is required to supervise checking violation i.e. detection of illegal wells and

closure thereof through the SDMs.

10
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4) Advisory Committee in each of revenue districts with

representatives from DJB, CGWB, ULBs, DPCC, reputed NGO

constituted to assist DC in detecting illegal borewells for taking

action.

S T A N D A R D O P E R A T I N G P R O CE D U R E ( S O P ) F O R R E G U L A T I O N O F
E X T R A C T I O N O F G R O U N D W A T E R , C L O S U R E , P R O H I B I T I O N O F I L L E G A L
A C T I V I T I E S R E L A T I N G T O U S E O F B O R E W E L L S / T U B E W E L L S –
2 0 . 0 7 . 2 0 2 0

action.

Accordingly, advisory committee will prepare a list of such

illegal borewells every month by taking information from all

available sources including Revenue Officers, representatives

of Delhi Jal Board, ULBs, DPCC, NGOs and other relevant

sources.

Superintending Engineer (SE), DJB is the Member Secretary of

Advisory Committee 11

412598



5) Delhi Jal Board has already identified 19661 such illegal

borewells on which action is being taken and 7248 units

S T A N D A R D O P E R A T I N G P R O CE D U R E ( S O P ) F O R R E G U L A T I O N O F
E X T R A C T I O N O F G R O U N D W A T E R , C L O S U R E , P R O H I B I T I O N O F I L L E G A L
A C T I V I T I E S R E L A T I N G T O U S E O F B O R E W E L L S / T U B E W E L L S –
2 0 . 0 7 . 2 0 2 0

borewells on which action is being taken and 7248 units

have already been closed down by the district authorities.

6) Remaining units to be closed down on priority as

these have been already identified and the process to

be completed within a period of three months.

12
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7) A weekly progress report district wise will be

submitted to Divisional Commissioner for monitoring.

Illegal borewells/tubewells other than list provided by

DJB will be taken up for closure thereafter.

S T A N D A R D O P E R A T I N G P R O CE D U R E ( S O P ) F O R R E G U L A T I O N O F
E X T R A C T I O N O F G R O U N D W A T E R , C L O S U R E , P R O H I B I T I O N O F I L L E G A L
A C T I V I T I E S R E L A T I N G T O U S E O F B O R E W E L L S / T U B E W E L L S –
2 0 . 0 7 . 2 0 2 0

DJB will be taken up for closure thereafter.

8) In case the illegal borewell/tubewell is already

constructed/ operating, the same will be closed and the

electricity supply to the energized tubewell will be

disconnected even if it is through DG sets. In case of the

illegal borewell/tubewell is under construction, then the

drilling rig will also be sealed.
13
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9)Closure of illegal borewells/tubewells - Joint action teams under supervision of concerned SDM will be

formed for ensuring effective coordination. The joint team will comprise field functionaries from DJB,

DISCOMs and Police.

10) Deputy Commissioner who is chairperson of the Advisory Committee will forward the details of

S T A N D A R D O P E R A T I N G P R O CE D U R E ( S O P ) F O R R E G U L A T I O N O F
E X T R A C T I O N O F G R O U N D W A T E R , C L O S U R E , P R O H I B I T I O N O F I L L E G A L
A C T I V I T I E S R E L A T I N G T O U S E O F B O R E W E L L S / T U B E W E L L S –
2 0 . 0 7 . 2 0 2 0

10) Deputy Commissioner who is chairperson of the Advisory Committee will forward the details of

illegal borewells to DPCC for levying Environmental Compensation (EC) for illegal extraction of

ground water.

11) DPCC will assess EC as per methodology devised by CPCB in its report dated 26.06.2019. After

assessment of the EC, demand will be raised and in cases of non-recovery, SDM to recover EC as arrears of

land revenue.

12) All drilling machines/rigs utilized for boring purposes in Delhi are required to obtain registration from

offices of Deputy Commissioners of the concerned districts, The movement of drilling machines/rigs will be

allowed for authorised drilling to the identified location and for specified duration by the concerned Deputy

14
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13) Delhi Police and Transport Department of Govt. of NCT of Delhi will allow movement of the drilling

machines/rigs having prior permission for such movement from concerned Deputy Commissioner.

14) Concerned Deputy Commissioner (Revenue), Deputy Commissioner of Police and Deputy

Commissioner, Enforcement of Transport Department will be responsible for strict compliance of

S T A N D A R D O P E R A T I N G P R O CE D U R E ( S O P ) F O R R E G U L A T I O N O F
E X T R A C T I O N O F G R O U N D W A T E R , C L O S U R E , P R O H I B I T I O N O F I L L E G A L
A C T I V I T I E S R E L A T I N G T O U S E O F B O R E W E L L S / T U B E W E L L S –
2 0 . 0 7 . 2 0 2 0

Commissioner, Enforcement of Transport Department will be responsible for strict compliance of

guidelines regarding movement of drilling machines/rigs.

15) As provided in direction dated 18.05.2010 issued under Section 5 of the Environment

(Protection) Act, 1986 the Deputy Commissioner of each district will launch prosecution against

offenders related to ground water extraction on recommendations of Advisory Committee.

16) Concerned Advisory Committee of each district is responsible to ensure that there is no illegal

extraction of ground water in the district.
15
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Departmen
t 

Actions to be taken 

• CGWA is directed to own the responsibility of assessing status of groundwater in
terms of quality, quantity, availability for abstraction and recharge and aid and advise
DJB in regulating drawl of ground water assessment unit wise in NCT of Delhi by
carrying out requisite scientific studies and issuing appropriate directions/making
appropriate recommendations to DJB and the concerned Deputy Commissioner

4. HON’BLE NGT ORDER DATED 28.08.2024 IN O.A. 
NO.639/2022

16

CGWA

appropriate recommendations to DJB and the concerned Deputy Commissioner
(Revenue), and submit action taken report within three months.

• CGWA is directed to upload with link on the main page of its website the information
regarding the status of groundwater, the necessity for regulation and management of
groundwater abstraction, the copies of public notices issued by CGWA and measures
taken for regulation, management, conservation and recharge of groundwater.

462603



Department Actions to be taken 

• DJB through Deputy Commissioner (Revenue) is directed to take requisite
action for grant of permission for borewells in accordance with
recommendations of the concerned Executive Engineer and Advisory
Committee in accordance with groundwater level notifications, environmental
norms/guidelines and directions issued by Hon’ble Supreme Court and this

4. HON’BLE NGT ORDER DATED 28.08.2024 IN O.A. 
NO.639/2022

17

Delhi Jal Board

norms/guidelines and directions issued by Hon’ble Supreme Court and this
Tribunal, recover appropriate charges for drawl of ground water and
impose appropriate conditions for recharge of ground water and ensure actual
implementation thereof on the ground with geo-tagging for monitoring
purpose.

• DJB is directed to conduct survey from time to time for further
identification of illegal borewells and take requisite action in respect of
illegal borewells identified by further survey in accordance with environmental
laws/SOP/directions issued by Hon’ble Supreme Court/this Tribunal.

472604



Department Actions to be taken 

• DJB is directed to upload with link on the main page of its website preferably under
heading ‘Groundwater Management’

• entire information regarding number of applications for grant of NoC,
• number of such applications filed/pending for decision,

4. HON’BLE NGT ORDER DATED 28.08.2024 IN O.A. 
NO.639/2022

18

Delhi Jal Board

• number of such applications filed/pending for decision,
• number of such applications allowed and NoCs granted,
• number of applications rejected,
• number of borewells which have been granted NOC,
• illegal borewells which have been closed/sealed and illegal borewells which are yet to be

closed/sealed,
• procedure for processing of the application for grant of NoC for abstraction of ground

water, the charges to be levied for abstraction of ground water, the penal provisions for
punishing illegal abstraction of groundwater and liability to pay environmental
compensation for illegal abstraction of ground water on its web site by 30.09.2024 and
to update the same within 7 days at the end of each month.

482605



Department Actions to be taken 

• All functional borewells in NCT of Delhi, which do not have NOC from CGWA/DJB
(issued by concerned Deputy Commissioner (Revenue) of each revenue area in
GNCTD) being illegal, are ordered to be closed/sealed with immediate effect.

• Concerned Deputy Commissioner (Revenue) of each revenue area in GNCTD are

4. HON’BLE NGT ORDER DATED 28.08.2024 IN O.A. 
NO.639/2022

19

Revenue 
Department

• Concerned Deputy Commissioner (Revenue) of each revenue area in GNCTD are
directed to take action for closing/sealing of illegal borewells already identified
and also initiate proceedings for the prosecution of the violators within

three months.
• Concerned Project Proponents of new or existing borewells sealed by Deputy

Commissioner (Revenue) of each revenue area in GNCTD may submit application
for grant of NOC to DJB and such applications for grant of NOC be decided
expeditiously preferably within three months from the date of submission.
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Departmen
t 

Actions to be taken 

• GNCTD is directed to transfer to DPCC within three months amount of Rs. 70
crores (equal to the amount of environmental compensation imposed by DPCC
for which recovery proceedings are pending with the officers of the Government
of NCT of Delhi for more than three years)

4. HON’BLE NGT ORDER DATED 28.08.2024 IN O.A. 
NO.639/2022

20

Revenue 
Department

of NCT of Delhi for more than three years)
• for utilization by DPCC for revival/restoration/rejuvenation /creation of water

bodies, rain water harvesting pits etc. and for conservation and recharge of
ground water as remediation of environmental damage caused by illegal drawal
of ground water cannot be deferred for long periods of time to be taken by the
authorities in effecting the recovery and Government of NCT of Delhi may
thereafter recover the amount from the violators in accordance with law or
waive the recovery as considered appropriate.
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Department Actions to be taken 

• Deputy Commissioner (Revenue) of each revenue area in GNCTD are directed to
upload with link on the main page of their respective websites under heading
‘Groundwater Management’ complete information regarding

I. complaints received regarding illegal borewells and action taken on the same,

4. HON’BLE NGT ORDER DATED 28.08.2024 IN O.A. 
NO.639/2022

21

Revenue 
Department

I. complaints received regarding illegal borewells and action taken on the same,
Minutes of the Meeting and recommendations of the District Advisory
Committee regarding the same

II. references received for realization of environmental compensation and action
taken for realization of the same and

III. remedial measures taken for remediating environmental damage caused on the
respective website of the District Administration by 30.09.2024 and to update
the same within 7 days at the end of each quarter thereafter.

512608



Departmen

t

Actions to be taken

• To finalize proceedings already initiated for imposition of environmental

compensation by issuance of show cause notices or initiate proceedings for

4. HON’BLE NGT ORDER DATED 28.08.2024 IN O.A. 
NO.639/2022

DPCC

compensation by issuance of show cause notices or initiate proceedings for

imposition of environmental compensation

• Make references for recovery of environmental compensation from all violators

• To upload with link on its website under heading ‘Groundwater Management’ entire

information

522609



Departmen

t

Actions to be taken

• DPCC is directed to prepare and implement Action Plan, in consultation with DJB,
concerned Deputy Commissioner (Revenue)/DM and District Advisory Committee
for utilization of;

4. HON’BLE NGT ORDER DATED 28.08.2024 IN O.A. 
NO.639/2022

DPCC

for utilization of;
I. amount equal to the amount of Environment Compensation imposed on and to

be recovered from the violators by drawing the same from the amount of
environment compensation lying deposited with it and

II. amount transferred by Government of NCT of Delhi in lieu of the amount of
environmental compensation to be recovered by its officers from the violators,
for remediation of environmental damage caused immediately as such
remediation ought not to be deferred for long periods of time likely to be taken
in recovering the amount of environmental compensation from the violators and
the amount so drawn or transferred may be reimbursed on recovery of the

532610



5. Environmental Damage Compensation imposition and recovery for Ground Water

Cell District SDM
No. of notices/directions 

issued for imposition of EDC 
issued

EDC imposed 
(in Lakhs)

EDC 
realized 

(in Lakhs)

EDC pending for 
recovery 
(in Lakhs)

CFC-1 DM 
(Shahdara)

SDM ( VIVEK VIHAR) 178 59.7 0.3 59.4
SDM ( SEEMAPURI) 374 374 0 374

CFC-2

DM (South 
West)

SDM ( DWARKA) 6521 2248.2 13.7 2,234.5
SDM ( KAPASHERA) 53 53 0 53
SDM ( NAJAFGARH) 22 7.3 0 7.3

DM (South)
SDM (Hauz Khas) 4 1.2 0.3 0.9

SDM (Saket) 5 1.8 0.3 1.5
SDM (Mehrauli) 4 10.36 0 10.36

CFC-3 DM (North-
SDM ( ROHINI ) 4994 1652.9 11.2 1641.7

SDM (SARASWATI VIHAR) 3076 1087.4 12.5 1074.9

24

CFC-3 DM (North-
West) SDM (SARASWATI VIHAR) 3076 1087.4 12.5 1074.9

SDM (KANJHAWALA) 950 622.4 4 618.4

CFC-4 DM (New 
Delhi)

SDM (DELHI CANTT) 202 76.4 32.5 43.9
SDM (VASANT VIHAR) 4 4 0 4

CFC-5 DM (North)
SDM (ALIPUR) 506 245.6 1.2 244.4

SDM (MODEL TOWN) 30 22.3 0 22.3
SDM (NARELA) 232 71.7 0 71.7

CFC-6 DM (West)
SDM (PATEL NAGAR) 235 81.5 0 81.5
SDM (PUNJABI BAGH) 173 68.5 0.9 67.6

SDM (RAJOURI GARDEN) 360 120.9 0.9 120

CFC-7 DM (Central)
SDM (KOTWALI) 63 43 0 43

SDM (KAROL BAGH) 246 131.2 0 131.2
SDM (CIVIL LINES) 309 110.1 1.9 108.2

Total 18541 7,093.46 79.7 7,013.76

542611



6. Action Plan for Utilization of EDC  received in respect of illegal bore wells lying with 
DPCC

S.No. District Amount of EDC 
Received

No. of Water 
Bodies

Restoration
Proposed No. of 

Water Bodies
Restoration 

Costs 
1 North East 0 33 NIL 0

2 East 0 45 NIL 0

3 Shadhara 30000 28 1 30000

4 South 60000 142 1 600004 South 60000 142 1 60000

5 South East 0 42 NIL 0

6 South West 1370000 273 10 1370000

7 North West 2770000 162 10 2770000

8 New Delhi 3250000 60 10 3250000

9 North 120000 167 10 120000

10 West 180000 64 10 180000

11 Central 190000 29 10 190000

Total 7970000 1045 62 7970000

552612



Department of Environment
Govt. of NCT of Delhi

Thank youThank you
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI 
OFFICE OF SE (C)-8 

'A' BUILDING, STAFF QUARTERS 
KAROL BAGH, NEW DELHI-110005 

E-mail: acegwc8@gmail.com 

No.DJB/ SE(C)-8/2024/ 3 9 t ..fo 1/ o 7 
CIRCULAR 

Date: 2__ (, /1 Z / U,Z 1 

Subject: Advisory / General compliance conditions for seeking No Objection 
Certificate (NOC) for ground water extraction in D~lhi. 

To have uniformity in regulation of ground water development and 
management by all departments in Delhi for seeking No Objection Certificate 
(NOC) for ground water extraction, the following is the Advisory: 

I. Installation of digital water flow meter (conforming to BIS/ IS standards) 
having telemetry system in the abstraction structure(s) shall be mandatory for 
all users seeking No Objection Certificate and intimation regarding their 
installation shall be communicated to the DJB within 30 .days of grant of No 
Objection Certificate. 

II. Proponents shall mandatorily get the water flow meter calibrated on from an 
authorized agency once in a year. 

III. Proponents shall install roof top rainwater harvesting & recharge systems in 
the project area. Photograph along with exact coordinates of the same shall 
be submitted to DJB. 

IV. Proponents shall pay Ground Water Abstraction/ Restoration Charges based 
on quantum of ground water extraction as applicable. 

V. Construction of purpose-built observation wells (piezometers) for ground 
water level monitoring shall be mandatory. Water level data shall be made 

available to DJB. 
VI. Proponents shall monitor the quality of ground water from the abstraction 

structure(s) once a year. Water samples from bore wel~s/ tube wells / dug 
wells shall be collected during April/May every year and analyzed in NABL 
accredited laboratories for basic parameters ( cations and anions), heavy 
metals, pesticides/organic compounds etc. Water quality data shall be made 

available to DJB. 
VII. Wherever feasible, the requirement of water for greenbelt (horticulture) sha?l 

be met from recycled/ treated waste water. 

572614
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VIII. In case of change of ownership, new owner will have to apply for 

incorporation of necessary changes in the No Objection Certificate with 

documentary proof "Yithin 60 days of taking over possession of the premises. 

IX. The applicant shall also follow any new conditions that may be imposed in 

future by the DJB/ Environment Department/CGWA/ Advisory Committee. 

X. The Authority has the right to withdraw permission at any time in the vent of 

violation of any of the conditions for grant of permission. 

XI. Photograph along with geo-tagging of bore wells/ tube wells installed at site 

shall be submitted to the DJB within 30 days of grar:it of No Objection 

Certificate. 

'1 

\This issue with the approval of the Competent Authority. 

All CEs (Maintenance)/CE (Proj.)-W-1 

CE (WW)-1 & 11/CE(SDW) 

Copy to: 

1. PS to CEO 
2. CE N(W) 
3. CE (GW) 

4. DD(PR) 
5. EE(R WH)-I 

6. Ole 

: for kind information, please 

-do-
-do-
-do-

><-1/.....--r 

(H.K. dhawla) 

SE(C)-8 

~ \'\. \~"'1-" 

(H.K. Chawla) 

SE(C)-8 
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